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CALLING ATTENTION TO MATTER OF URGENT PUBLIC IMPORTANCE

Loss caused to the farmers of Gujarat due to failure of the crops

Title: Regarding attention called by Shri Madhusudan Mistry, of the Minister of Science and Technology to the
situation arising out of the loss caused to the farmers of Guajrat due to failure of the crops of Bt. Cotton Bollguard
MECH-162 and MECH-12 varieties of seeds produced and marketed by Mahyco Monosanto Company India
Limited and steps taken by the Government in regard thereto.

SHRI MADHUSUDAN MISTRY (SABARKANTHA): Sir, | call the attention of the Minister of Science and Technology
to the following matter of urgent public importance and request that he may make a statement thereon:

"The situation arising out of the loss caused to the farmers of Gujarat due to failure of the crops of Bt.
Cotton Bollguard MECH-162 and MECH-12 varieties of seeds produced and marketed by Mahyco
Monsanto Company India Limited and steps taken by the Government in regard thereto."
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SHRI MADHUSUDAN MISTRY : Sir, | have read the answer given by the Minister. | apprehended that | would get
the same type of answer. | am not satisfied at all with the answer. | do not know why the Government is hell bent on
giving benefit to a multinational company when the farmers are meeting heavy losses, especially in Gujarat, by
purchasing the seeds of this company. Let me come to the facts of the Motion.

In Gujarat, more than 100 thousand acres of land has come under the cultivation of the Bollguard variety BT cotton
MECH-162 and MECH-12. The claim of the company was that Bollguard variety of BT cotton fights the pest at its
very germination, that it does not allow it to grow, that it does not allow it to attack the balls of the cotton, and that
the farmers will yield a very good crop. The company claimed that the yield per acre would be at least from 18
quintals to 20 quintals of cotton. It was also claimed that the farmer would not need to spend much money on the
pesticides as a result of which the farmer would save good amount of money. It was also stated that because the
yield is more, the benefit to the farmers would be much greater.

Farmers in the whole of Gujarat, and especially in my area, realised as early as in August that the pest has attacked
the very cotton flowers not once but many times in a span of almost 30 days to 40 days as the cotton balls grew
bigger and bigger. The pest was not killed in the seed itself as the company claimed. The claim of the company that
the plant itself fights the pink, green and mixed colour pest was proved to be false. The plant did not fight back this
pest. In fact, it attacked the very balls and the flowers. There were many plants where there were hardly any
flowers and cotton balls.

As early as August, the farmers wrote to the Government of Gujarat. They informed the company of it. In fact they
informed this to the Director of Agriculture of the State Government of Gujarat. Farmers purchased these seeds
based on the permission given by Government of India to this company, as also the leaflets printed and distributed
by the Department of Agriculture of Government of Gujarat. Based on that permission and those leaflets they
purchased these seeds.

When they found that the company's claim was literally wrong, they dismissed it thinking that in Gujarat the last
three years had been bad because of severe drought. In the hope that since the fourth year was good they would
get a bumper crop they will have good income, they have sown these cottonseeds.

No action was taken even after they have written to the Department of Agriculture of Government of India. The
Agriculture Department of Government of Gujarat even went to the extent of saying that they had nothing to do with
the permission because it was given by the Government of India, and that they were nowhere in the picture. | wrote
to the Ministry of Agriculture, Ministry of Environment and Forests, and Ministry of Science and Technology.

Sir, | also wrote to the Standing Committee. The Committee gave its report. It was comprising some scientists.
MR. SPEAKER: Please be very brief.

SHRI MADHUSUDAN MISTRY : Sir, | am just making a very brief statement. It is a question of millions of the
farmers in this country. It is not a small issue.

Sir, the Department of Bio Technology also comes under him. My question is that how the Genetic Engineering
Approval Committee has given them the permission without making full field trials. They made the field trial on 60
farms only in this company. What is the basis of these experiments that were carried out? The experiments were
carried out only in 60 farms. The Bio Technology Department gave permission to Mahyco Monsanto Company to
sell the seeds in the entire country despite the fact that the experiments were not carried out in different regions
where the climatic conditions differ, and where all other things differ. As a result, the farmer has made a loss.

Now, his Department says: "We are not responsible for the loss, we are not supposed to give you the
compensation. You go to the consumer court and file a case against the company."

The GEAC comes under him and he is directly responsible for his approval. One of the Members in the Committee
has raised objections. | must read out as to what he said. He is the person from the Ministry of External Affairs. He
has said:

"There may be some arrangements of funds from the company to meet any eventualities in the event of
anything going wrong "

He has suggested that this could be one-time deposit or the share from the sale of the seeds for a limited period.



He has also raised the issue of non-tariff barrier which could be used to restrict the trade by importing countries. It
is also needed for coordination and exchange of data with other countries growing BT cottons.

Now, the GEAC has given permission to this company on the following conditions: that it should provide the report
every year; that it should, at least, inform the farmers about the productions of seeds; that the packet should also
contain the detailed direction to use seeds including sowing about agro climate; that the data should be provided to
the GEAC,; that the monitoring and susceptibility of the BT cottons should also be undertaken by the agency
identified by the Ministry of Environment and Forest. There are hosts of such conditions. But these conditions are
being violated by the company.

Sir, 1 would like to know from the hon. Minister that what does he want to do with this company which has violated
the very directions and conditions laid down by the GEAC. It is my demand that the Government should ask the
Mahyco Monsanto Company to deposit the money in order to pay the compensation to all those farmers in the
country who have made a loss.

Sir, this data is not made public. The field trial data of the Mahyco Monsanto Company, which has carried out the
experiments on 60 farms in this country, is very strictly prohibited. It has not made it available to the public. It has
not been debated in this country. They are not providing the data to the farmers.

MR. SPEAKER: Please conclude now.
SHRI MADHUSUDAN MISTRY : Sir, I am just concluding. Please give me two to three minutes more.

Sir, it was also stated that they should initiate an independent study. The very composition of the GEAC is in
question. It consists of only officials. There is nobody there who is interested in studying the whole issue. So, |
would like to know what the Government mechanism is to know how much seeds the company is producing.

Sir, the said company has a very limited capacity to produce these seeds. It makes me feel that the company is
mixing spurious and duplicate seeds with these main seeds. As a result of it, the farmers are making loss in the
whole country. There are such reports from the South India as well as from the Western India.

So, | would like to know from the hon. Minister as to what steps he is going to take so that the GEAC meetings and
minutes are transparent and they are made public. Does he want them to pay compensation to the farmers who
have made loss? If the compensations are not paid, | would be compelled to understand that there is something
which goes on between the company and the Government.

On all these points, | would like to have the reply of the hon. Ministers Thank you.
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Dr. O.P. Govila, Prof. of Genetics (Retd), Division of Genetics, IARI, New Delhi, Dr. T.V. Ramanaiah, Scientist-F
DBT, Government of India, Dr. R.C. Jhala, HOD, Departy of Entomology, College of Agriculture, Anand, Dr. U.G.
Patel, Senior Cotton Breeder, GAU, Surat, Dr. R.A. Sherasiya, Additional Director of Agricutlue, (Extn)
Gandhinagar, Government of Gujarat, Mr. B.P. Sojitra, JDA (Seeds), Gandhinagar, Government of Gujarat, Shri
R.K. Chaudhary, DDA (Extn.), Himatnagar, Government of Gujarat, Dr. D.B. Patel, Assitant Research Scientist
(Cotton), Khedabrama, GAU, Gujarat, Mr. V.V. Patel, Assistant Director of Agriculture (Ex.), Ider, Sabarkantha,
Government of Gujarat, Mr. N.V. Patel, Assistant Director of Agricutirue (QC), Himatnagar, Government of Gujarat,
Mr. H.M. Chvada, AO, Dist. Himatnagar, Government of Gujarat, Mr. D.R. Patel, Extension Officer, Khedabrama,
Government of Gujarat, and Mr. U.M. Makavana, Extension Officer, Ider, Government of Gujarat.
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"Sabarkanta farmers happy with good BT production."



TaH! e oy ug ofifoy| fifx we9r 11 %R, 2003 & foraan & ;
"Farmers honoured by getting good yield in Bolghat."
He is a farmer, Kantibhai Jyotharam Patel of Prem Nagar, Botu Village of Mansa Taluka.

SHRI MADHUSUDAN MISTRY : Sir, I need your protection. What is this happening? | have also got the newspaper
reports which say what has gone wrong with BT cotton. It is not the composition of the scientists or the people with
Central Government which | am asking. This is a large scale problem in Gujarat. In other States what the Genetic
Engineering Approval Committee has said about it. But why has the company not obeyed the conditions which are
laid down by GEAC?

What has the Minister got to say on this point? It is not a local problem. What he is reading is a very small part of
the notea€, &€, (Interruptions) It is not the local problem. It is not the question of that at all. Sir, I would like to seek
your protection.
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MR. SPEAKER: The procedure laid down in the House is quite clear. The Member has raised the questions which
he wanted to raise and the Minister is replying to his questions The Minister is expected to reply to the questions
which are raised and if the Member is not satisfieda€;.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, his question is very specific. It is about the recommendations of
the Genetic Engineering Approval Committee in respect of his State and whether they have been complied with by
the producers or nota€, (Interruptions) He is not getting a satisfactory reply. So, he should be

protecteda€; ...(Interruptions)
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SHRI MADHUSUDAN MISTRY : Mr. Speaker, Sir, the hon. Minister has not answered my question about GEAC.
...(Interruptions) | want your protection. He is simply evading the question. ...(Interruptions) @z =t ¥ dtTere fam
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...(Interruptions)
MR. SPEAKER: You can raise your question under some other device.
...(Interruptions)
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